FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
JATALIA GLOBAL VENTURES LIMITED OPERATING IN TRADING OF
COMMODITIES, ARTICLES, GOODS AND THINGS AT DELHI

[Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

SL. RELEVANT PARTICULARS
1 Name of the Corporate Debtor along with | Jatalia Global Ventures Limited
PAN & CIN/LLP No. CIN: L74110DL1987PLC350280
PAN: AAACS2975D
2 | Address of the Registered office 500, 5" Floor, ITL Twin Tower, Netaji Subhash
Place, Pitampura, North Delhi-110034, India
3 | URL of website https://jatalia.in
4 | Details of place where majority of fixed | There are no fixed assets as per latest available
assets are located financial Statement of the Corporate Debtor
5 Installed capacity of main products/ | NIL because of no operation during 01% April
services 2023- till 07" March 2024 (i.e. Insolvency
Commencement Date, ICD)
6 Quantity and value of main products/ | NIL because of no operation during 01* April
services sold in last financial year 2023- till 07" March 2024 (i.e. ICD)
7 | Number of employees/ workmen NIL
8 | Further details including last available | Details can be obtained by e-mailing at:
financial statements (with schedules) of | nazim@mnkassociates.com;
two years, lists of creditors are available | cirp.jataliaventures@outlook.com
at URL:
upon submission of Confidentiality Undertaking.
9 Eligibility for resolution applicants under | Details can be obtained by e-mailing at
section 25(2)(h) of the Code is available | cirp.jataliaventures@outlook.com;
at URL: nazim@mnkassociates.com;
10 | Last date for receipt of expression of | 01.07.2024
interest
11 | Date of issue of provisional list of | 11.07.2024
prospective resolution applicants
12 | Last date for submission of objections to | 16.07.2024
provisional list
13 | Date of issue of final list of prospective | 26.07.2024
resolution applicants
14 | Date of issue of information | 16.07.2024
memorandum, evaluation matrix and
request for resolution plans to

prospective Resolution applicants




15 | Last date for submission of resolution | 16.08.2024
plans
16 | Process email id to submit Expression of | cirp.jataliaventures@outlook.com;

Interest

nazim(@mnkassociates.com

N azguin

Mohd Nazim Khan
Resolution Professional

Jatalia Global Ventures Limited

(Under CIRP)

IBBI Reg No.: IBBI/IPA-002/IP-N00076/2017-18/10207
AFA Valid Upto 15.10.2024
Address: MNK House, 9A/9-10, Basement, East Patel Nagar,
New Delhi-110008
E-Mail ID: nazim@mnkassociates.com; cirp.jataliaventures@outlook.com

Date: 15.06.2024
Place: New Delhi

M No.: +91- 9818156340
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FE SUNDAY

NOTICE FOR SALE OF ASSETS FORM G Greater Noida Branch

IN THE MATTER OF Mr. CH. ADEIAH, BANKRUPT INVITATION FOR EXPRESSION OF INTEREST FOR N .
(Order passed by the Hon'ble NCLT, Hyderabad Bench-I, in CP (IB) No.225/123/HDBY/ JATALIA GLOBAL VENTURES LIMITED First Floor, -7, Gama Shop_pmg et e IR CE W
2023 uls. 123 of IBC, 2016 in the matter of State Bank of India vs. Ch. Adeiah) DPERATING IN TRADING OF COMMODITIES, ARTICLES, GOODS Greater Noida, Gautam Budh Nagar,
Notice is hereby given to the publicin general that the Assets of Mr. Ch. Adeiah (Bankrupt) is PR ST _m“ﬂ; r'::::*:::‘ll:fli.:'l-?f;; |m_ru L g s Uttar Pradesh - 201308
proposed to be sold in terms of Part A of Schedule Il under Regulation 27 of the Insolvency {Insohvency Resolution ,,r;m:i:i",-,.,,}3,]:1'],1;;,:,] i‘e:::-nh f,i,‘;.‘"_i;,:'i,m; 2,:,'1;: POSSESSIO -
and Bankruptcy Board of India (Bankruptcy Process for Personal Guarantors to Corporate , " _ _ _ : il N_OTICE (For immovable property) [See Rule-8(1)]
Debtors) Reguiations, 2019 through e- auction platform https://bankeauctions.com _ RELEVANT PARTICULARS Whereas, the undersigned being the Authorized officer of the Indian Bank under the securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
The bidding shall take through online e-auction service provider M/s. C1 India Private . | Mame of the Corporate Debtor | Jatalia Global Ventures Limited [Act, 2002 (54 of 2002)] and in exercise of powers conferred under section 13(12) read with [Rule 3] of the security Interest (Enforcement) Rules, 2002, issued a demand notice on
Limited at https://bankeauctions.com abong with PAN & CIN/LLP o CIN: L741 100 198 7PLCAS0280 the date mentioned against account and stated hereinafter calling upon the below mentioned borrowers/mortgagors/guarantors with concerned branch to repay the amount mentioned
Sl Particulars Details ol | PAN: ANMCSZO7ED inthe notice herein below within 60 days from the date of receipt of the said notice.

1. | Last date for submission of bid documents | 30-06-2024 up to 5.00 p.m o | Buddress of the registered offica | 500, Sth Flaor, [TL Twin Towesr, Netaji Subhash The below mentioned borrowers having failed to repay the amount, notice is hereby given to the borrowers/mortgagors/guarantors and the public in general that the undersigned has

2' Declaration of aualified bidd 01-07-2024 e _ | Place, Pitampura, North Delhi-110034, India taken Possession of the properties described herein below, in exercise of powers conferred on him/her under Sub Section 4 of Section 13 of the Act read with Rule 8 of the security interest

3 Detc arfaslanlo quatll e / I't elrslt i 3. |URL of website hitps:// jatalia.in (Enforcement) Rules, 2002 on the dates mentioned below in the table.

- | Date of Site inspection / site Vis| 01-07-2024 to 08-07-2024 . | Detalls of place where majority | There are no fixed assets as per latest The borrower & guarantor in particular and the public in general is hereby cautioned not to deal with the below mentioned property and any dealing with the said property will be subject
. between 10.00 a.m. to 5.00 p.m. of fved assets are located avaiable financial Statement of the to the charge of Indian Bank, for the respective amounts mentioned herein below plus interest/ cost thereon.
4. | Last date for submission of Earnest 09-07-2024 before 5.00 p.m. Corporate Debtor The Borrower’s/guarantor’s/mortgagor’s attention is invited to provisions of sub-section (8) of section 13 of the Act in respect of time available to redeem the secured assets.
Money DGPOSit X instathen capacity I_If.!rl.i‘."lll . ML |‘_I|;."|’_ZHI_I.:_'-.L" ur':--q:i uf]u;'-lll,'-:‘:-n |'_.|I,.|Iill}-' T - -
z : Sr. Name of Borrower / Description of Date of Amount 0/s as mentioned in
-aucti -07- roducts, services st April 2023 - 1l Masch 200 . .
Date of E auctlgn 11-07-2024 productsy services mqtl April 2003 Eﬂ:l mnl arch Eﬁ)._m o No. Co-borrower / Guarantor and Mortgaged Property Demand Notice the notice u/s 13(2)
6. | Address and email of the Bankruptcy Trustee | MMR Lion Corp, 4th Floor, HSR Eden, | : | s MSORNCY LiNTERGement - Lk, b1 owner of the propert i
= = . : € property Date of Possession
Beside Cream Stone. Road No.2 Baniara .| Queantity and walue of main MIL becauss of no aperation during — -
_ , : | Cendh s asrviene sabi i D1t Apeil 2023- till O7th March 2024 1. |Mr. Ranjit Singh S/o Mr. Narendra Singh & |EQUITABLE MORTGAGE OF SHOP NO. SA-704, 7TH FLOOR, 15.02.2019 Rs. 30,96,095.00 (Rs. Thirty Lakh
H|IIs,' Hyderabad, Telangana-'500034 e Vol s i i Guarantor Mrs. Vandana Singh W/o Ranijit Singh, |PLOT NO. A-5, DUBAI MALL COMMERCIAL SHOPPING 10.06.2024 Ninety Six Thousand & Ninety Five
Email:mmreddyandco@gmail.com, g T rre— R Mr. Rinkal Gautam S/o Shri. Netrapal Gautam all at [COMPLEX RDC, SECTOR-20, RAJ NAGAR, GHAZIABAD. Only) as on 31.01.2019 with further
irppgchadalavada@gmail.com st '.;'1‘-‘;1:':1”_:5'3]?'?: “I‘H?;_‘j”'f‘f' -DE'M_E R S pry e M-70C, MP Enclave, Near Shopia School, Shastri | AREA ADMEASURING 60.00 SQ. MTS. IN THE NAME OF interest, costs, expenses and other
Mob No: 9848271555 L “E:JIL : AR i i m@ S it Nagar, Ghaziabad (U.P) & Mr. Vijay Singh S/o Sh. [MRS. VANDANASINGH. BOUNDED BY: incidental charges thereon.
Details of Assets under e-auction: a‘i:'f' i :E:"':ja';mme“m A ._'I“”Fﬂfmfifﬂ": Latur Singh at Plot No.-143, Sec-10, 2nd Floor, [EAST: SHOPNO. 703 WEST: STAIRS
Descripon of Assets | Resenve | EMD [ BGnoen | Date and R o ciadiarsare valabls | apon ersesion of Corfianty e el HORURHGORG LR SO IR R
. k eIvE LR 3| CHE kK
Price (Rs.) (Rs.) | entalvalue(Rs)  Time of Auction at LFL Uridesteiing, 2. |M/S_KRISHAN PAL MOTORS (PROP. MR.|EQUITABLE MORTGAGE OF RESIDENTIAL PROPERTY 04.02.2022 Rs. 26,68,931.00 (Rs. Twenty Six
Property No.1: Rs. 7. 5. | Bl T raanlur L e T PRy T TS o ARl e KRISHAN PAL) at House No. 346 & 347_, Maliwara, |HOUSE NO. 346 & 347, KHASRANO. 930, VILLAGE BHOJNA, 12.06.2024 Lacs Sixty Eight Thousand Nine
Lang a'ttyS. No 43/2, S. No 43/3, | 33 2%8(.)00 3,32,000 5(?%00 fron1111$ 2522:1 to .f:ﬁlzf;zﬂmf?ggmszm 7 E::;a,;:;i:,g;:igi?;n?.mg : Near Doublr Flyover, Hapur Road, Ghaziabad (U.P.) |WARD NO. 05, MOHALLA MALIWARA, TEHSIL & DISTT. Hundred Thirty One Only) as on
49/14912, Plot no. 55,56, 57 at | =~ " e , 1 OIO noclan. énde . wa"ag_;'? L-HLI' ' ? S TS tEE“ e -201002 GHAZIABAD (U.P.), ADMEASURING AREA 88.88 SQ MTRS., 03.02.2022 with further interest,
Summer Storage Tank, By-pass (WitH unlimited I d__'l.{ L — .;f’él"[:z.;"” EAPREHRE DITE IN THE NAME MR. KRISHAN PAL. BOUNDED AS: costs, expenses and other incidental
road, Cheruvu kommapalem . ¢ ik ik fion 1.07.2024 NORTH:ROAD EAST:OTHER'S PROPERTY charges thereon.
Vilage, Prakasam Dist, (AP) o 5mtﬁ:t§§gach) m E’.‘_F?*’*Sﬁ:‘;’*“ ':-"._"r'.lw%‘- TP R SOUTH: OTHER'S PROPERTY WEST: OTHER'S PROPERTY
admeasuring 2075.20 Sq Yd. f LD R O DAMARTNIL MO O kit Place: Greater Noida Sd/-, Authorised Officer, Indian Bank
Propertv No.2: Rs 11-07-2024 poospective resolution applicants
Lang arttyS ’g(') '224/1 and Rs. 866 1'00 Rs. ; '102 '000 .| Last date for submission of [ 16.07.2024
2251, Plot No's 41 & 74 0.61,008 =551 75,000 rOT 100 oo | otgections W providonal ot |
Mamiéiipalem Village, (wi?h L;nlirrF:irtT;d SR SRR Al e ot “norana
Vengamukkapalem Panchayat, extension | prospective resolution apgdcants |
Prakasam Dist, (A.P) of 5 minutes each) | Date of issue of Information 16.072024 JC&7  KEIINDUSTRIES LIMITED
admeasuring 541.30 Sq Yds. miemmarandum, evalustion matr Wi i 2kl (CIN: L74899DL1992PLC051527) i NOTICE FOR SALE OF ASSETS
Property No.3: Rs. Rs. Rs. 11-07-2024 and request for resciution plans Regd. ()E":I(':Iglll:ljdggsglr(l(lj:Egl::s(lt;al\;l‘;ggll:ha;:l\:\l E;Y\i,nndet:gywozo INTHE MATTER OF M. HARANADHA BABU, BANKRUPT
Residgntial Building No 2- 47,96,000 479,600 50,000 from 1.00 pm to 0 prospactive resolution Tel.: +g1-11-253.18340, 2681 '3542’; Fax: +g1'-11-2'6811g5.9, 26817225 (Order passed by the Hon'ble NCLT, Hyderabad Bench-I, in CP (IB) No. 227/123/ HDB/
163, with Block No 2, Sy. No 02.00 p.m. B pplicants | NOTICE 2023 u/s. 123 of IBC, 2016 in the matter of State Bank of India vs. M. Haranadha Babu.)
\2/5"4 sﬁugt:ldpath?\?ga(rjnLljru (with unlimited 15.| Last date of submission of 16.08.2024 {\rl]oti%e is hereby giVenrtthgttthebf0|||0V\{}n9 SParedCert(ijficgte issued bé/ Notice is hereby given to the public in general that the Assets of Mr. M. Haranadha Babu
illage, adu Mandal, extension resoluthon plans e Company is reported to be lost/misplaced and the registere (Bankrupt) is proposed to be sold in t f Part A of Schedule Il under Requlation 27 of th
Prak Dist, (AP | P s — WeE—— hareholder thereof h lied o th ; pt) is proposed to be sold in terms of Part A of Schedule Il under Regulation 27 of the
aé?n:::lrj‘:m;l 4(8 Sq). Vs, of 5 minutes each) | ;ﬂ“‘fh_i‘“‘af"l_ﬂ 1 Slinmi 'i'lfﬂ':lf';"E'":"?'{’E?_E“':'Lm“-"”""- Slicate sharo sertficats TP fed to the Company/RTA for issue of Insolvency and Bankruptcy Board of India (Bankruptcy Process for Personal Guarantors to
| Expression of Intesnest nazimEmnkassocies. com S . e Distincti N fth Corporate Debtors) Regulations, 2019 through e- auction platform https://bankeauctions.com
Property No.4: 11-07-2024 r.| Folio |Certificate istinctive ame of the| No. of
A rigultt},ral land admeasurin Rs. Rs. Rs. from 02.00 p.m. Date: 15.06.2024 Maohd Nazim Khan No, No. No. Nos. Shareholder|{Shares The bidding shall take through online e-auction service provider M/s. C1 India Private
4 OF Cert stuated ot |o20%000139,35,300)  2,00,000 0 03.00 p.m Place: New Delhi Resalution Professional 1|0002648]00000390| 000340501-000341000| Janardan | 500 Limited at https:/bankeauctions.com
c. 4. ents situated a ith unfimi Jatalia Global Ventures Limited {Under CIRP) = - " e : :
Mangamuru Village, S. N. (with unlimited BB/ PAOOT TR T . = The public is hereby warned against purchasing and dealing in any §1. o Particulars Details
P dgM dal. P gk extension il biateclectid Gl bl s S way with the above share certificates. Any person(s) who has/have
adu Mandal, ) AFS Valid Upto 15, : . cates. ; 1S issi i -06-
b trict (R S) rafasam of 5 minutes each) Aekdmans NI Houne: -4 Baxament Enot Pl Nagat i e any claim(s) with the Company in respect of said share certificates 1. |Last date for submission of bid documents | 30-06-2024 up to 5.00 p.m.
i Ml 10 naser ks oolates oo i jzﬁa" Sttt should lodge such claim(s) at its registered office at the address given 2. | Declaration of qualified bidders 01-07-2024
1.The sale is being conducted without offering any warranties and indemnities. gReEias S T e News +81. DR18156340 within fifteen days of publication of this notice after which no claim wil 3. | Date of Site inspection / site visit 01-07-2024 to 08-07-2024
2.The sale is being conducted on “As is where is”, “As is what is”, “whatever there is” basis and - be entertained and the Company will proceed to issue duplicate share between 10.00 a.m. to 5.00 p.m
“without recourse” basis. certificate. For Mis KEI Industries Limited _ .00 a.m. to 5.00 p.m.
3.The Original documents of the above assets are under custody of Central Bureau of Sd/- 4. | Last date for submission of Eamest 09-07-2024 before 5.00 p.m.
Investigation (CBI) in the matter of M/s. Chadalavada Infratech Limited. . Kishore Kunal Money Deposit
4.The completed and detailed information about the assets of the Bankrupt, online e-auction bid glatce:1';%v; ZD(?;T a\rl\?i C:&P%":tesiig.%qge) 5. | Date of E-auction 11-07-2024
form, dec_laratlo“n and undertaking, general terms and c?,ndmons of online e-auction sale are ale. 19,90, pany ry 6. | Address and email of the Bankruptcy Trustee | MMR Lion Corp, 4th Floor, HSR Eden,
available in the “E-auction Process Information Document”. The sale notice must be read along Beside Cream St Road No.2 Bani
with the “E-auction Process Information Document” which is available at Hills, Hyderabad 0'I[]el’ na-50 jnjafa
https://www.bankeauctions.com (M/s. C1 India Private Limited) or contact Mr. Dharani Krishna at ; ! S’._ yaerabad, eangana-'50003
9948182222 mail: telangana@cindia.com or email to: irppgchadalavada@gmail.com. Demand Saharanpur Main-Branch _Emall.mmreddyandco@gmall.com,
5.Interested bidders shall participate after mandatorily reading and agreeing to the relevant terms : Noti CLOCK TOWER irppgchadalavada@gmail.com
and conditions including as prescribed in “E-auction Process Information Document”. . otice SAHARANPUR-247 001 Mob No: 9848271555
indofbidingcbigaton n e parfthe Bankruptcy Trstes of enkrupto cecletene sl NETIGEUNRER SCLTHN 148 OF THESECURITIAATIGN ANG RECKNTRAGTION OF FIMANCIAL e o | EWD 84
The Bankruptcy Trustee has the absolute right to accept or reject any or all offers or adjourn / ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002 Description of Assets preisgr(vss ) (Rs) enta: V;r;t(j;;e(rlnqs) Dlate and ,
postpone/ cancel the E-auction or withdraw any assets thereof from the auction proceeding atany Wa have already issued detalled demand notice w's 13(2) of Securitisation and Reconstruction of Financial Assets and Enforcerment of Security Interest - ' : /| Time of Auction
stage without assigning any reason therefor. Act 2002 by Speed Post | Registered post to you below metioned dated, You can collect the oniginal natice! cover addressed to you, returned by Existing RCC Roofed Ground Rs. Rs. Rs. 11-07-2024
7 The sale shall be subject to the provisions of the Insolvency and Bankruptcy Code, 2016 and cauristpostal authorities from the undersigned & 1o pay the balancs outstanding amount with Interast 8 costs etc. within 60 days fram e date of notice & First Floor Residential 1,10,10,000/11,01,000 1 00.000 from 11.00 a.m.
Regulations made thereunder. ’ rederred Lo below lo avold hulure HC['LIrrI uneer SAHFESIAL‘[-EEIEE Building at S.No: 164 & 164/1, T t0 12.00 p.m
P , W have indicated our mtention for further action under sarfes| Act 2002 a8 per section 13(4) of tha Act in case of your failure to pay tha amaunt D.No: 5-356, Asst No: 2330, TR
8.In case of any clarifications, please contact the undersigned. Maligi Madhusudhana Reddy mientionad below within 60 daye, Alluri Seetharama Raju Street (W|thtunllm|ted
Place: Hyderabad Bankruptcy Trustee S Diotailed Of M ) Election Division No: 46, extension
Date: 16-06-2024 Regd No: IBBI/IPA-001/IP-P00843/2017-2018/11427 Mo, Name of the Borrower / Guarantor Fmpar?;'tg " Gate,of Remand Hoties Ongole Municipal Corporation, of 5 minutes each)
AFA No. AA1/11427/02/291024/106193 Valid up to 29-10-2024 1. |Eorrouse 1.Hypothecation e AT ngole, Prakasam District,
1. CHOWDHARY AGRO FOODS & FEEDS, Prop Babur Ali Hypothecation of stock and book debts Motice Andhra Pradesh admeasuring
Permanent Address: 2.Morigage 15.06.2024 216.80 Sq. Yds.
Communication Address: PROP BABUR ALIL 10 BEHAT ROAD|Equitable Mortgage of factory shed & bullding ~ .
NEAR, MASJID MAHESHWARI KH, SAHARANPUR, UTTAR|situated al Khasra no-183,wake Gram,| 1o DUBs as on "12.06.2024 jotes: . . o
NOTICEFOR EALE OF AEEETS PRADESH. 247001, Maheshwarl Khurd, Chakrota Road Saharanpur|  Rs. 12738264.24 + 1.The sale is be|.ng conducted W|th“out foenng aInX \{\‘/arrgnnes anci |Tdemn|t|es. e
Office Address: PROP BABUR ALL10 BEHAT ROAD NEAR,|which s stand in name of Mr Babur Al Sio-imvan | future Interest & Exp E.The sale is be|rJg conducted on "As is where is, “As is what is”, "whatever there is” basis and
INTHE MATTER OF G. SUBBARAO, BANKRUPT MASJID MAHESHWARI KH,SAHARANPUR 247001 All measuring 108000 Sq. meters measuring, without recourse” basis.
(Order passed by the Hon'ble NCLT, Hyderabad Bench-l, in CP (IB) No. 226/123/ 2. BABUR ALL, 3.Mortgage 3.The.0r|g|nal documents of the above assets are .un_dercustodyofCentraI Bureau of Investigation
HDB/2023 ufs. 123 of IBC, 2016nthe matter of State Bank of India vs. G. Subba Rao) Permanent Address: S/0 IMRAN, 110 BEHAT ROAD MASJID K|Equitable Mortgage of Residential buildig a1 (CBI)inthe matter of M/s. Chadalavada Infratech Limited.
Nofice is hereby qi t, " biic i | that the A M G bb PAAS VILLAGE MAHESHWARI KHURD MAHESHWARIKHURD, |Khasra no-179 wake Gram Maheshwan Ehurd, 4.The completed and detailed information about the assets of the Bankrupt, online e-auction bid
otice is hereby given to the public in general that the Assets of Mr. G. Subba Rao SAHARANPUR, 247001, Chakrota Road, Saharanpur which stand in form, declaration and undertaking, general terms and conditions of online e-auction sale are
(Bankrupt) is proposed to be sold in terms of Part A of Schedule Il under Regulation 27 of Communication Address: name of MrKamra Zama Sio-1shag Al available in the “E-auction Process Information Document”. The sale notice must be read along
the Insolvency and Bankruptcy Board of India (Bankruptcy Process for Personal Office Address: 5/0 IMRAN, 110 BEHAT ROAD,MASJID K PAAS, [measunng 538,07 3q. melers measuring with the “E-auction Process Information Document’” which is available at
Guarantors to Corporate Debtors) Regulations, 2019 through e- auction platform VILLAGE MAHESHWARI KHURD, MAHESHWARI KHURD, 4.Mortgage https://www.bankeauctions.com (M/s. C1 India Private Limited) or contact Mr. Dharani Krishna at
https://bankeauctions.com SAHARANPUR, 2470 SRS Mortgage of Residential building af 9948182222 mail: telangana@c1india.com or email to: irppgchadalavada@gmail.com.
The bidding shall take through online e-auction service provider M/s. C1 India Private ﬁﬁ%&tﬁiu EL::?:?S%;ESE:E&:EE iﬁgﬁ Zrl::'d':rﬁmi S.Interested bidders shall participate after mandatorily reading and agreeing to the relevant terms
Limited athttps://bankeauctions.com Permanent Address: VILL-MAHESHWARI KHURD BEHAT, ROAD [of Mr. Imran AliS/O-Md. Ishak Al measuring g condiions nchind aspresciiedin B-aicton Frocessinfimation Socument. .
) B Details SAHARANPUR SAHARANPUR 247001, 478,70 Sy, melars maasuring Itis clarifie .t altt is invitation purports to invite prospective bidders and does not create any kind
ot date for Subission of bid t Communication Address: VILL-MAHESHWARI KHURD BEHAT,|5 Hypothecation of bidding obligations on the part of thg Bankruptcy Trustge or Bankrupt to effectuqte the sale. The

1, mission of bid documents | 30-06-2024 up to 5.00 p.m. ROAD SAHARANPUR SAHARANPUR, UTTAR PRADESH,|Hypothecation of Plant and Machinary, entira BankruptcyTrustegz hasthe; absolute right to acceptorrejectanyoral! offersorad!ourn/postpone/

2. | Declaration of qualified bidders 01-07-2024 247004, curtant assels and other assels situated al M's cancel the E-auction or withdraw any assets thereof from the auction proceeding at any stage

3. | Date of Site inspection / site visit 01-07-2024 to 08-07-2024 Office Address: VILL-MAHESHWARI KHURD BEHAT, ROAD|Chowdhary Agro Foods & Factary, Khasra Mo without assigning any reason therefor.

between 10.00 a.m. 0 5.00 p.m SAHARANPUR, 247001 183, wake Gram, Maheshwarl Khurd, Chakrota 7.The sale shall be subject to the provisions of the Insolvency and Bankruptcy Code, 2016 and
- Jvam. 105,50 p.m. 4 KAMRU ZAMA 5/0 KHALIK Road, Saharanpur which i stand in the nama of Regulations made thereunder.
4. | Last date for submission of Earnest 09-07-2024 before 5.00 p.m. Permanent Address: MAHESHWARI KHURD, SAHARANPUR, |MrBaburAll Sio lmran Al 8.In case of any clarifications, please contact the undersigned.
Money Deposit 24?1 20, o all s e Place: Hyderabad Maligi Madhusudhana Reddy
At 7. emmunication dress: : -
o) Date of E-aucton 11-07-2024 SAHARANPUR, UTTAR PRADESH, 247120, Date: 16-06-2024 Regd No: IBBI/IPA-OO1/IP-P0084§/32%k1r$P2t8}1/;r1u134tg$
6. | Address and email of the Bankruptcy Trustee | MMR Lion Corp, 4th Floor, HSR Eden, Office Address: MAHESHWARI AFA No. AA1/11427/02/291024/106193 Valid up to 29-10-2024
Beside Cream Stone, Road No.2 Banjara KHURD SAHARANPUR,, 247120 '
Hills, Hyderabad, Telangana-500034 Date : 15.06.2024 Place : SAHARANPUR Authorized Officer
Email:mmreddyandco@gmail.com,
irppgchadalavada@gmail.com
Mob No: 9848271555
Details of Assets under e-auction:
Description of Assets Reserve | EMD Bid increm Date and —
i Price (Rs) (Rs) | enavake(Rs)| Time of Aucion @4 PUNJQL NQTIONQ @alpl 4 POSSESSION NOTICE FOR SALE OF ASSETS
] IN THE MATTER OF CH. VARA LAKSHMI, BANKRUPT
Property No.1: Rs. Rs. , 11-07-2024 ...the name u can BANK u n! . : :
Land at Survey no. 2978000 12,97,800 | 100 56 00 from 11.00 a.m. _ e yo a po NGTlCE (Order passed by the Hon'ble NCLT, Hyderabad Bench-I, in CP (IB) No.
62/1,62/2,61/1; Near to East S t012.00 Noon Circle Office. 1-2. Raghunath NEQEI’. M.G Raod. ﬁ'-"LE] ra 111/121/HDB/2023 u/s. 121 of IBC, 2016 in the matter of
Side Trunk Road, Pellur Village, (with unlimited . e State Bank of India vs. Ch. Vara Lakshmi)
S”mglfs'% W;A‘;gﬁ'égg;argon extension POSSESSION NOTICE For Movable/immovable Properties Notice is hereby given to the public in general that the Assets of Mrs. Ch. Vara Lakshmi
Distrct, Andhra Pradesh of 5 minutes each) {Under Rule 8(1) Security Interest (Enforcement) Rule 2002} (Bankrupt) is proposed to be sold in terms of Part A of Schedule Il under Regulation 27 of
admeasuring 600 Sq. Ys. Whereas, The Undersigned being Authorized Officer of Punjab National Bank under the Securitization and Reconstruction of| | the Insolvency and Bankruptcy Board of India (Bankruptcy Process for Personal
Property No.2: RS Rs. R 11-07-2022 Financial Assets and Enforcement of Security Interest Act , 2002 (Act no. 54 of 2002) and in exercise of powers confermed under| | Guarantors to Corporate Debtors) Regulations, 2019 through e- auction platform
Land at S. No: 188/4 & 1,62,50,000116,25,000 2 00 000 from 12.00 noon Section-13 (12) read with Rule-3 of the Security interest (Enforcement) Rules, 2002, issued a demand notice on the date mentioned https://bankeauctions.com . . .
188/4A1, Near to East Side | It oY t0 01,00 p.m against account and stated here under calling upon the bormrower(sYguarantor(symortgager(s)Legal heir to repay the amount The bidding shall take through online e-auction service provider Mis. C1 India Private
Eﬁ’;ﬁgﬂig’mmupalem Vilage, (with unlimited mentioned in the notice being together with further interest at contractual rate on the aforesaid amount and incidental expenses, Limited at hitps.//bankeauctions.com _
Ongole Municipal Corporation, extension costs, charges efc. within (60) sixty days from the date of receipt of said notice. The bormower(s)/guaranior(s Ymorigager(s) having 3o Particulars Details
Ongole, Prakasam Disrict, of 5 minutes each) failed to repay the amount nofice is hereby given to the borrower(s)/guarantor{s)}mortgager(s)/Legal and the public in general that 1. |Last date for submission of bid documents | 30-06-2024 up to 5.00 p.m.
§2$2r§OPSr:d$§2 admeasuring the undersigned has taken the Symbolic possession of the properties described herein below in exercise to powers conferred on 2. | Declaration of qualified bidders 01-07-2024
' him/Mer under saction-13 (4) of the said act read with the Rule 8 of the said Rules on the date mentioned hereunder. The 3. | Date of Site inspection / site visit 01-07-2024 to 08-07-2024
:‘CT“:& b tucted without of Borrower(s)/Guarantor(s)/Mortgager(s)/ Legal attention is invited to the provision of Sub-Section (8) of section-13 of the between 10.00 a.m. to 5.00 p.m.

.The sale is being conducted without offering any warranties and indemnities. Act, in respect of time available, to redeem SBCU assots g

2.The sale is being conducted on “As is Whe?e is¥ “As is what is”, “whatever there is” basis and The h‘nmmulﬂr{ ﬂ; iarantor )mhm.{ Wi u“m| & Mpam lh!.r and pubiic in general hereby cautioned deal with 4. | Lastdate for S-meISSIOn of Eamest 09-07-2024 before 5.00 p.m.

“without recourse” basis. , ’ s) . 5 o I m_ g h ; - not 1o Maney Deposi

3.The Original documents of the above assets are under custody of Central Bureau of Investigation the property . Any dealing with the property will hﬂ subject to mﬂ charge of Punjab National Bank for the amount and interest 5. | Date of E-auction 11-07-2024

g{CEhI) inthe Tattgrof(ljvl(/js. Cr|1addalefavada Infratgch Limited. f thereon. Details of the morigaged Properties of which the possession had been taken is as follows. 6. | Address and email of the Bankruptcy Trustee | MMR Lion Corp, 4th Floor, HSR Eden,

.The completed and detailed information about the assets of the Bankrupt, online e-auction bid Sr | Name of the Bormowers/Guarantors/ Details of the Morigaged Properties on | Desaxd Due Beside Cream Stone, Road No.2 Banjara
form, declaration and undertaking, general terms and conditions of online e-auction sale are Ino. i which ion tak ; wﬁ AR, - per Hills, Hyderabad Teléngana-500034 J
available in the “E-auction Process Information Document”. The sale notice must be read along HI:ITQBQDI’E & Branch ICh possession en 1 Demand Notice Ema,il'mmreddya’ndco@gmail com
with the “E-auctiqn Process Informatign D.oc'ument” which is avgila.ble at 1. |Borowers/Mortgagors/Guarantors- ECOM of Residentiz! F'ruparl:y Situastedon PlotNo. 70| 2 b Rs. 8,95 853.89/- irppgclhadalavada@gmail_corﬁ ,
https://www.banlfeauctlons.com (.M/‘.Q" C1 India Pnlvatel Limited) or contact Mr. I;)haram Krishna at 1. Shri Anshul Yadav Sio Shri|Khasra No. 2046 Situated at Mohan Nagar, Nagla & M (Rupees Eight Lac Ninety Mob No: 9848271555
9948182222 mail: telangana@c1india.com or email to: irppgchadalavada@gmail.com. B Singh Yad Ramwal. M N Tehsi ; o Q ; 5 . . -
5.Interested bidders shall participate after mandatorily reading and agreeing to the relevant terms Brijesh Sing | J » Mauza Narayach, Tehsil Etmadpur DE‘T“' w @ Five Thousand Sgit Details of Assets under e-auction:
and conditions including as prescribed in “E-auction Process Information Document”. (2) Smb Sunita Yadav Wio ShrijAgra U.FP, Area: 181.43 Sgm., Owner. Smt. Sunital hy | Hundred Fifty Three and Description of Assets Reserve | EMD Bid increm Date and
B.Itis clarified that this invitation purports to invite prospective bidders and does not create any kind Brijesh Singh Yadav Yadav W/o Brijesh Singh Yadav, Bounded: On the] © E Eighty Nine Paiza Only) + Price (Rs.) (Rs.) entalvalue Rs)  Time of Auction
of bidding obligations on the part of the Bankruptcy Trustee or Bankrupt to effectuate the sale. The (3) Mr. Ajay Kumar Rathone East by: Plot No. 71, On the West by: Plot No. 68, On E - Interest & Other Dry Land at Survey no. 16/ Rs Rs R 11-07-2024
Bankruptcy Trustee has the absolute right to accept or reject Il off djourn / postpone/ : . Admissi ; ' ; ' S. Do

! Iph yE- o or with uteng ptorrejectany orall offers or acjourn / posipone Alc No. 0273300020448 the North by: 25 Wide Rasta, On the South by: F"h:lll bie Charges (Ac1.54 cents), 17 (Ac 143132197500 32,19,750 2 00.000 from 11.00 a.m.
cancel the E-auction or withdraw any assets thereof from the auction proceeding at any stage 7 cents), 18 (Ac 1.08 cents), Anand e
without assigning any reason therefor. |Branch-Belanganj Agra No. 3 Vihar venture. Manaamuru to 12.00 p.m.
7.The sale shall be subject to the provisions of the Insolvency and Bankruptcy Code, 2016 and 2. |BorrowersMorigagors/Guarantors- [EQM of Residential Property H.No.- 30A| N = Rs. 31,20,377)- Village Santénutha?apadu (with unlimited
SRT"QU'at'O”fS madrzthferegnder.l . 1. Mohd. ILayas S/o Mohammad |Pushpanjali Puram, Phase-4, Ta] Nagan Phase-2, g = | (Rupees Thirty One Lac Mandal, Prakasam District, extension
Incase ofany clarifications, please contact the undersigned. i Mot - Ishak Distt-Agra- 282004 Area-103.435 Sgm.. Owner: o & Twenty Thousand Thres Andhra Pradesh admeasuring Ac of 5 minutes each)
Place: Hyderabad alg aBa‘:]i‘;j fC”aTm‘ﬁgg (2) Smt. Saima Khan Wi/o Mohd. |Mohd. ILayas S/o Mohammad Ishak, Bounded: On| sy | N | Hundred Seventy Seven 4.05 cents.
Date: 16-06-2024 . -/ ILayas the East by: Land Degar, On the West by: Road 9| © | £ | Only) + interest & Other Notes:
Regd No: IBBI/IPA-001/IP-P00843/2017-2018/11427 1) Adan Khan Si Y X ] I . . . . "
AFA No. AA1/11427/02/291024/106193 Valid up to 29-10-2024 (3) n nS/oMohd. ILayas |Meter wide, On the North by: Plol No. 31, On tha| & b Admissibie Charges. 1.The sale is being conducted without offering any warranties and indemnities.
Alc Mo, 101B0ONCO0001 721 South by: Plot No. 30 2.The sale is being conducted on “As is where is”, “As is what is”, “whatever there is” basis and
|Brin¢h-5hahqmj. p.gm i ; “‘without recourse” basis.
: : 3.The Original documents of the above assets are under custody of Central Bureau of Investigation
"IMPORT " 3. [Borrowers/Mortgagors/Guarantors-|EQM of Residential Property Plot On Khasra No.-215| 3 | R Rs. 10,17 ,576/- (CBI)inthe matter of M/s. Chadalavada Infratech Limited.
Shri Bhanu Pratap Singh S/o Shri|Situated al Muhammadpur, Tehsil & Distt. Agra, Area- o . (Rupees Ten Lac 4 The completed and detailed information about the assets of the Bankrupt, online e-auction bid form,
; ; - _— Ramesh Chand and Smi. Manju|83.61 Sgm., Owner- Mr. Bhanu Pratap Singh & Smi N 3 Seventsan Thousand declaration and undertaking, general terms and conditions of online e-auction sale are available in the
Whilst care is taken prior to acceptance of advertlsmg Devi Wio Shri Bhanu Pratap|Manju Devi, Bounded: On the East by: Park, On the| iy N Five Hundred Seventy “E-auction Process Information Document”. The sale notice must be read along with the “E-auction
e : A : 1 ; ; Process Information Document” which is available at https://www.bankeauctions.com (M/s. C1 India
copy, it is not possible to verify its contents. The Indian Singh West by: Plot Samiti, On the North by: Rasta 25Feet,| © | 3 | SixOnly) ¢ interest & e i o - o -
Private Limited tact Mr. Dh Krishna at 9948182222 mail; tel 1india.
Express (P) Limited vannot bs heldresponsile for such AicNo. 184200NCUONUS164  (onih Scuh by O Lang R | B | omrhamumti | oo iy sne s e
. Branch-Kamia Nagar, Agra ' 5.Interested bidders shall participate after mandatorily reading and agreeing to the relevant terms
contents, nor for any loss or damage incurred as a 4 1.|Eqm Of Residential Property flat No.- 101 (on ground| = E Rs. 42,07, 896/- and conditions including as prescribed in “E-auction Process Information Document’.
: . : ki Sh. Dharmendra Gupta Slo Ram|Floor), Situated On Piot No- 7 MIG Apna Gha ~ ! ¢ 6.Itis clarified that this invitation purports to invite prospective bidders and does not create any kind
.res.u!t of transactllo.ns Wlth companies, aSSOClal.’[IOf:lS or Swaroop Gupts, - E‘Br;&nty Shanti Nagar, Moodh Ka Bagh, Mauza o E (Forty Two Lakh Seven of bidding obligations on the part of the Bankruptcy Trustee or Bankrupt to effectuate the sale. The
IndIVIdU8.|S adVGFtISIHQ inits newspapers or PUbllCathnS. 2. Sh. Arun Deep Gupta Sio Ram Ghah‘m".' \Ward Haﬂpé T | & EHS " M . Hul II'!:H..EI-HINH.‘J quhﬁiht Bankrr;t)r:cygrustig has thgtﬁgsolute right to ?c;?pt orf r?ject ?hny or atl! offers ora(cjijourn/ postpone/
: '_""m ehs| . Agra ndred Ninety cancel the E-auction or withdraw any assets thereof from the auction proceeding at any stage
We therefore recommend that readers make Swaroop Gupta, Area-110.55 Sqm, Owners:- Sh. Dharmendra Guptal O S | Rupees only) as on withoutassigning any reason therefor
necessarv inquiries before sending anv monies or 3. SmL Alpana Gupta W/o Ram|S/o Ram Swaroop Gupta, Bounded As Under: East: E & | 31/01/2024 + Interest 7.The sale shall be subject to the provisions of the Insolvency and Bankruptcy Code, 2016 and
; y q . g any : Swaroop Gupta passage And Flat No.-102, West: house MIG No.-8, thar ot ible Regulations made thereunder.
entermg into any ag reements with advertisers or Alc No. 518200MC00005836 North: Road 9 Mir. Wide, South: house Mig 2. missi 8.In case of any clarifications, please contact the undersigned.

: - : : Branch-Bhagya Nagar, Agra charges Maligi Madhusudhana Reddy
otherwise acting on an advertisement in any manner : Bankruptcy Trustee
whatsoever Flace: Agra, Date DE.2024 monsed Uifice Place: Hyderabad Regd No: IBBI/IPA-001/IP-P00843/2017-2018/11427

. Funab Nabonal Ba Date: 16-06-2024 AFA No. AA1/11427/02/291024/106193 Valid up to 29-10-2024
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ODUR N O
(U/o 5 rule 20 CPC)
In The Court Of Ms. Shimpa Rani JMIC,
Bathinda
Willowood Crop sciences pvt Itd through
its office at simran complex, opp. ambuja
cement factory, malout road, bathinda

Vs.
1. M/s Amrawati Seeds agency, through
its prop. anil kumar singh, magarha,
chinnar, distt. mirzapur, UP-231306
2. anil kumar singh s/o radhe shyam
singh prop of m/s amrawati seeds agency!
r/o puranpatti, sikhar, distt. mirzapur, Up -
231306
NACT/889/2023
CNR NO: PBBT03-003800-2021
Next Date: 22-07-2024
Publication Issued To:1. M/s Amrawati
Seeds Agency, Through lts Prop. Anil
Kumar Singh, Magarha, Chinnar, Distt.
Mirzapur, UP-231306
2. Anil Kumar Singh S/o Radhe Shyam
Singh Prop Of M/s Amrawati Seeds
[Agency R/o Puranpatti, Sikhar, Distt.
Mirzapur, Up - 231306
In above titled case, the defendant(s)/
respondent(s) could not be served. It is ordered
that defendant(s)/respondent(s) should appear in
person or through counsel on 23-07-2024 at 10:00
a.m. for details logon to:
https://highcourtchd.gov.in/?mod=district_notice&di

COURT NOTICE

(Ulo 5 rule 20 CPC)

In The Court Of Sh. Tanveer Singh Madhav Civil
Judge ( Junior Division), Tarn Taran

next date, purpose of case, orders and judgments
as well as other case information is available on
http://districts.ecourts.gov.in

Beero

e

Kulwinder Kaur

CNR NO: PBTT02-000535-2022
Next Date: 04-07-2024
Publication Issued To: Dno 1 Kulwinder Kaur :
Harjinder Singh R/o Padhri Khurd, Teh And Dist
Tarn Taran Dno2- Amarjit Kaur @ Amandeep Kaur
Dno3. Lakhwinder Singh D/o Harjinder Singh @
Jind ( Minor) Dno6. Shindo D/o Santokh Singh S/o
Kesar Singh Dno 10. Sukhwinder Singh Dno11.
Jalwinder Singh Sons Of Sajjan Singh Dno 12
Swaran Kaur Widow Of Sajjan Singh S/o Banta
Singh Dno 14 Harjinder Singh Dno 16. Mohan Lal
Dno 18. Manjinder Singh S/o Jassa Singh S/o
Ratan Singh All R/o Village Jawanda Kalan, Tehsil
And District Tarn Taran D No 20 Gurbinder Singh
Sons Of Bukan Singh Residents Of Village
Jawande Kalan Tehsil And District Tarn Taran

In above titled case, the defendant(s)/respondent
(s) could not be served. It is ordered that
defendant(s)/respondent(s) should appear in
person or through counsel on 04-07-2024 at 10:00
a.m. for details logon to: https:/highcourtchd.gov.in
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"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
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necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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